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IN THE COURT OF THE SUB-DIVISIONAL JUDICIAL MAGISTRATE (M), 

AT GOHPUR, SONITPUR 

             G.R. – 113/2015 
                   U/S.: 468/506/34 of I.P.C. 
 
 

       S T A T E 

      -Versus- 

   1. Sri Ratul Gogoi 

2. Sri Bangshidhar Gogoi 

3. Smti. Tileswari Gogoi 

4. Sri Someswar Gogoi 

5. Sri Tuleswar Saikia……...accused persons 

 

Present: Smt. Pooja Sinha, AJS,  

Sub-Divisional Judicial Magistrate (M) 

  Gohpur 
 

Advocate appearing for the State  :  Smti. Barnali Chetia 

Advocate appearing for the Accused      :  Sri Debajit Dutta 

Dates of recording evidence  : 25.05.2017, 31.08.2017,   

                                                                      22.09.2017, 21.10.2017,    

   20.11.2017, 26.03.2018,  

   23.05.2018, 21.07.2018,  

   08.10.2018, 03.11.2018,  

   20.11.2018 & 04.02.2019 

Date of hearing argument    :  17.12.2019 

Date of delivering Judgment    :  17.12.2019 

 

    JUDGMENT 

1. The case of the prosecution in brief is that, one Bangshi Gogoi, 

Tileswari Gogoi, Rameswar Gogoi, Someswar Gogoi, Biman Gogoi and 

Ratul Gogoi in collusion with Tuleswar Saikia committed cheating by 

making forge documents and illegally recorded their names in the land 

records over 8 bighas 2 kathas of land which belonged to Lt. Lakhiram 
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Gogoi’s family over land under dag no. 72(new) patta no. 330 at Sotiara 

pathar. That, the legal heirs of Lt. Lakhiram Gogoi were threatened by the 

above mentioned persons when they tried to cultivate over the said land. 

That, the above persons made false sale deeds over the land measuring 4 

bighas 4 kathas under dag no. 150 under Sotiara pathar and patta no. 

734 of khator gaon illegally possessed the land on the strength of forged 

signatures of legal heirs Late Lakhiram Gogoi . 

2. In this regard, Sri Kamal Gogoi, filed an ejahar on 05.05.2015, the 

Officer-in-Charge, Gohpur Police Station registered a case as Gohpur P.S. 

Case No. 96/15 under section 468/420/506/34 of I.P.C. The police 

conducted investigation and thereafter submitted charge-sheet against 

the accused persons Sri Ratul Gogoi, Sri Bangshi Gogoi, Smti. Tileswari 

Gogoi, Sri Someswar Gogoi , Sri Tuleswar Saikia, Sri Rameswar Gogoi and 

Sri Biman Gogoi for trial under sections 406/420/506/34 of I.P.C. 

3. In due course, the accused persons entered appearance. They were 

furnished with the copies as required under section 207 Cr.P.C. My 

learned Predecessor-in-chief framed formal charge, read over and 

explained the particulars of the offences U/S 468/506/34 of I.P.C against 

5 accused persons, to which they pleaded not guilty and claimed to be 

tried. Two accused persons namely Rameswar Gogoi and Sri Biman Gogoi    

were discharged by the Court during charge consideration. 

4. In support of the case, the prosecution examined fourteen (14) 

witnesses. Statement U/S 313 of Cr.P.C. of the accused persons are 

recorded. Defence plea was of total denial. Defence opted not to adduce 

evidence. 

5. Point for determination  :  

I. Whether the accused persons on 03.06.1997, 17.03.1996 

and 18.08.2001 at Gohpur in furtherance of common 

intention forged land documents pertaining to land 

measuring 4 bighas 4 kathas over dag no. 150 at Sotiara 

pathar and patta no. 734 under Kator gaon (grant land) by 

putting forged signatures of Padum Gogoi and others 

intending that it shall be used for cheating and thereby 
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committed an offence punishable U/S 468/34 of I.P.C.? 

and, 

II. Whether the accused persons thereafter at Gohpur in 

disputed land on 23.04.2014 in furtherance of common 

intention have criminally intimidated by threatening Sri 

Kamal Gogoi with injury and thereby committed an 

offence punishable U/S 506/34 of I.P.C.? 

6. Discussion, Decision and Reasons thereof: - I have heard the 

learned Counsel appearing for the State. Also heard the learned Counsel 

appearing for the accused persons. Upon hearing the learned Counsel for 

the parties and on perusal of the records, I am of the considered opinion 

to hold the following :- 

7. Point of Determination No. I & II: Both the points are taken up 

together for discussion in order to maintain the flow and 

appreciation of evidence. 

8. P.W.1- Sri Kamal Gogoi, he is the informant of the instant case. 

He in his examination-in-chief deposed that the accused persons in 

collusion with Lat Mandal Tuleswar Saikia forged the documents and 

recorded their names in draft chitta in place of his grandfather Tankeswar 

Gogoi and transferred it in the name of Lakhiram Gogoi who is the father 

of the accused persons. That, he came to know about this in the year 

2014 on 23.04.2014 when he along with his father Padum Gogoi and 

uncle Rupeswar Gogoi went to plough the field which belonged to their 

grandfather Tankeswar Gogoi. Accused Ratul Gogoi, Banshi Gogoi, 

Someswar Gogoi and Tileswari Gogoi restrained them and threatened 

them. That, the accused persons showed them land patta and claimed to 

be the owners of the land. That, the case was filed on 05.05.15 after the 

case was forwarded by Gohpur, SDPO personally at Gohpur PS. He 

exhibited the ejahar as Ext.1 and identified his signature thereon. That, 

the accused persons forged 3 documents which were seized by SDPO 

from them which he witnesses at the court as MR 39/15, 40/15 and 

41/15. 
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9. During his cross-examination he deposed that all the accused 

persons are his relatives. That, he has no knowledge if his grandfather 

Tankeswar Gogoi left Solamara and went to Silanibari about 60 years 

back. Further, he has no knowledge if his other grandfather Saliya Gogoi 

left Solamara and went to some other place. That, he has knowledge that 

Lakhiram Ggogoi have inhabited at their village for a long time. That, the 

dag no. and patta no. of the disputed land whose documents were forged 

by the accused persons is dag no. 24, patta no. 72 land measuring 8 

Bigha 1 K 12 L. That, he has not submitted any land documents 

pertaining to the said land before the court. That, no civil case is filed 

seeking possession of the disputed land. That, he has no knowledge 

when, how and from whom MR 39/15, 40/15 and 41/15 were seized by 

the police. He does not know who has put signatures in the seized 

documents. Denied that he has deposed falsely against the accused 

persons in his evidence in chief. 

10. P.W.2- Sri Padum Gogoi, he in his examination-in-chief deposed 

that informant is his son and the accused persons are his cousins. That, 

the accused persons by committing fraud sold his father’s land and 

recorded their names in the patta. That, a village meeting was held. 

However, the accused persons refrained from attending it. That, they also 

restrained him from ploughing the field over land measuring 8 B- 1 K- 12 

L which belonged to his father. That, the forged documents are MR 

39/15, MR 40/15 and MR 41/15. He has no knowledge as to from whom 

the documents were seized. 

11. During his cross-examination he deposed that no civil case is filed 

seeking possession of the disputed land. Denied that he has deposed 

falsely against the accused persons in his evidence in chief. 

12. P.W.3- Sri Khargeswar Gogoi, he in his examination-in-chief 

deposed that accused Kamal Gogoi is his nephew. That, the accused 

persons and informant are his relatives. That, he has no knowledge about 

any land dispute in between both parties. 

13. His cross-examination was declined by the defence side. 
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14. P.W.4- Sri Bodhan Gogoi, he in his examination-in-chief deposed 

that informant Kamal Gogoi is his nephew and accused persons are his 

cousins. That, since 1996 he has settled at Bedeti. That, he along with his 

brothers sold 1 bigha 1 katha land to his uncle Lakhiram Gogoi during his 

life time at Rs. 21,600/-. Thereafter, they left Kalabari and ever since 

then he maintained no communication with them. 

15. During his cross-examination he deposed that later he put his 

signature over an agreement deed made by his brother Padum Gogoi 

when he sold Ezmali land. That, he put his signature at Mandal office. 

That, he was not forced by the accused persons to put his signature. 

That, in respect of the said sale and purchase he put his signature in the 

chittha book. 

16. P.W.5- Sri Dambaru Borah, he in his examination-in-chief 

deposed that he is acquainted with both sides and they are all family 

members. That, he came to know from Kamal Gogoi that accused 

persons forged documents and sold his land. Hence, he filed the instant 

case. 

17. During his cross-examination he deposed that Tankeswar Gogoi 

sold 4 kathas of land to Lakhiram Gogoi and he put his signature in the 

said purchased agreement copy as a witness. That, Kamal Gogoi’s father 

Padum Gogoi, Budhan Gogoi, Jagat Gogoi, Rupeswar Gogoi also put 

signatures in the said documents. 

18. P.W.6- Sri Jagat Gogoi, he in his examination-in-chief deposed 

that he is acquainted with both sides and they are all family members. 

That, his elder brother Padum Gogoi asked him to put his signature in a 

sale deed. He has no thorough knowledge about the case. 

19. During his cross-examination he deposed that Padum Gogoi is the 

father of Kamal Gogoi. That, when he put his signature in the document 

Padum Gogoi, Kamal Gogoi and Rupam Gogoi also put their signatures. 

That, he put his signature as per Kamal Gogoi’ direction. 

20. P.W.7- Sri Marckus Surin, he in his examination-in-chief deposed 

that he is not acquainted with both sides. That, he has no knowledge 

about the instant case. 
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21. His cross-examination was declined by the defence side. 

22. P.W.8- Sri Hiranya Pegu, he in his examination-in-chief deposed 

that he is acquainted with both sides. That, when Gohpur police seized 

the hand chittha register of Lat no.8 from the office of  Gohpur Revenue 

Circle he was present and he put his signature in the seizure list Ext.2 as 

Ext.2(1). That, he has seen the said seized chittha hand book in the court 

which is exhibited as M.Ext.1 and is for the village Chatiyara gaon. 

23. During his cross-examination he deposed that he has no 

knowledge in connection with which case the said M.Ext.1 was seized. 

That, no permission was required prior to 2008 during recording of names 

in the revenue records. That, he is not the Lat Mandal of the Lat 

mentioned in M.Ext.1. 

24. P.W.9- Smti. Bhabani Saikia, she in her examination-in-chief 

deposed that she is acquainted with both sides. That, about 2 years 

back a case was filed with respect to dispute arising out of a land 

documents amongst both the parties. That, he is a neighbour of the 

disputed party. That, he has seen M.Ext.2 and M.Ext.3 in the court which 

are land sale Kaccha deeds. That, he is the writer of both M.Ext.2 and 

M.Ext.3. That, as per contents of M.Ext.2 it is seen that Padum Gogoi sold 

Tileswari Gogoi 3 kathas of land under Khatiyan patta 734 out of total 2 

bighas 14 kathas of land bounded by North/Lakhiram Gogoi, South 

/Dimbar Bora, East/Khargeswar Rajkhowa and West/Dimbeswar Bora 

under Gohpur Mouza. That, he put his signature in the M.Ext.2 as 

M.Ext.2(1). That, M.Ext.2(2) and M.Ext.2(3) are the signatures of Padum 

Gogoi which was put in the said deed before him. M.Ext.2(4) is the 

signature of Lakhi Gogoi, M.Ext.2(5) is the signature Banamali Gogoi, 

M.Ext.2(6) is the signature of Rebakanta Saikia, M.Ext.2(7) is the 

signature of Khagen Ch. Bhuyan which he identifies. That, in M.Ext.2 the 

land was sold in consideration of Rs.10,800/-. As per contents of M.Ext.3 

it is seen that Padum Gogoi sold Tileswari Gogoi 4 kathas of land under 

patta 59 (Debottar) bounded by North/Lt. Deoram Saikia, South/Dimbar 

Bora, East/Debeswar Saikia and West/Babul Rajkhowa under Gohpur 

Mouza. That, he put his signature in the M.Ext.3 as M.Ext.3(1). That, 
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M.Ext.3(2) and M.Ext.3(3) are the signatures of Padum Gogoi which was 

put in the said deed before him. That, in M.Ext.3 the land was sold in 

consideration of Rs. 8000/-. That, police took his signature when the 

seizure of the deeds were made in Ext.2 as Ext.2(1). 

25. During her cross-examination she deposed that Padum Gogoi is the 

father of the informant. That, M.Ext.2 was executed on 18.08.2001 in 

front of him by Tileswari Gogoi. That, Padum Gogoi handed over 

possession of the said land at Dakhin Pat Satra to Tileswari Gogoi and till 

date she is possessing over it. He has knowledge that there is no transfer 

of property over land belonging to Debottar. 

26. P.W.10- Sri Ananta Kalita, he in his examination-in-chief 

deposed that he is acquainted with both sides. That, Kamal Gogoi filed 

this case against the accused persons pertaining to land in dispute. 

However, he has no proper knowledge about the same. That, he was the 

writer of M.Ext.4 which is a Kaccha sale deed. That, he put his signature 

in M.Ext.4 as the writer. That, Bodhan Gogoi and Jagat Gogoi executed 

the deed in the name of Tileswari Gogoi and sold 1 bigha 1 katha of land 

at Rs. 21,600/- on 17.03.1996. That, the said land was bounded by 

North-Padum Gogoi, South-Dimbar Borah, East-Khargeswar Rajkhowa 

and West-Dimbeswar Borah. That, M.Ext.4(3) and 4(4) are the signatures 

of Bodhan Gogoi and M.Ext.4(5) and M.Ext.4(6) are the signatures of 

Jagat Gogoi which were put in front of him. That, M.Ext.4(7) is the 

signature of Tulumai Gogoi, M.Ext.4(8) is the signature of Rupeswari 

Gogoi, M.Ext.4(9) is the signature of Khudeswar Saikia, M.Ext.4(10) is the 

signature of Hareswar Gogoi, M.Ext.4(11) is the signature of Bipul Bora, 

M.Ext.4(12) is the signature of Bipin Saikia, M.Ext.4(13) is the signature 

of Gaonburah Lt. Khagen Bhuyan. 

27. During his cross-examination he deposed that he cannot recognize 

the land in dispute. That, he has only heard that possession of the land 

was handed over to Tileswari Gogoi. That, he has no knowledge where at 

present Budhan and Jagat Gogoi are. 

28. P.W.11- Sri Rupeswar Gogoi, he in his examination-in-chief 

deposed that he is acquainted with both sides. That, accused persons 
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are his relatives. That, there is land dispute amongst them. That, land 

measuring 8 bighas 1 katha 16 lecha over Solmara Mouza Gohpur was 

divided in between Ratul Gogoi and Rupeswar Gogoi. That, P.W.11 got 

half share as the legal heir of Tankeswar Gogoi along with his brother 

Padum Gogoi. That, the accused persons in conspiracy took away his 

share of land and recorded their names in the Chittha M.Ext.1 over dag 

no. 24. That, in M.Ext.2, 3 and 4, M.Ext.2.(8), 2 (9), 3 (4), 3 (5) and 

M.Ext.4 (14) are not his signatures. That, he has never executed any land 

sale deed in the name of Tileswari Gogoi and Homeswar Gogoi. That, the 

accused persons at present are illegally cultivating over his land. That, the 

accused persons without his knowledge recorded their names in the land 

record and are possessing over the same. 

29. During his cross-examination he deposed that he is acquainted 

with Ananda Saikia, Bhabani Saikia and Bipul Borah. That, he previously 

filed the case for signature forgery in bank documents and in the said 

case the accused persons were acquitted. That, Budhan Gogoi and Jagat 

Gogoi are his own brothers. That, both of them sold their share of land 

and went to Bedetti. That, they sold their land to the accused persons. 

Denied that his brothers gave their Bautoli Satrang gaon land to the 

accused persons. That, police took his signature in connection with 

instant case. That, he has no knowledge whose name is recorded in the 

patta as he has not seen the patta till date. Denied that he put his 

signature in the chittha and M.Ext.2, 3 and 4. That, he resided with his 

family at Lakhimpur until 1983, then came back to Gohpur and presently 

are residing over the land measuring 3 kathas at Deu Rishi. Denied that 

at present they are cultivating over 10 bighas of land. That, the accused 

persons are possessing over the disputed land since 1983. That, he has 

no knowledge who has written the land agreement which was seized by 

the police. That, he saw the land agreement for the first time about 4 

years back. Denied that he sold the disputed land to the accused persons. 

Denied that the accused have not committed any cheating by forging his 

signature and took over the land. That, prior to 1983 accused persons 

were in possession of the disputed land. That, his father Tankeswar Gogoi 
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at the rate of Rs. 600/- gave the land to Lakhiram Gogoi and went to 

Lakhimpur. That, after her return from Lakhimpur he is sitting over the 

land shown by the accused persons. 

30. P.W.12- Sri Thaneswar Baruah, he in his examination-in-chief 

deposed that he is acquainted with both sides. That, there is a land 

dispute in between brothers Lakhiram Gogoi and Tankeswar Gogoi over 

the land situated at Sadiya Sadar. That, Tankeswar sold his land and 

went to some other place. However, subsequently he came back and this 

gave rise to dispute amongst both the parties. He cannot state the 

description of the land. That, he was present when land documents were 

seized from the house Ratul Gogoi about 3 years back by the police and 

he put his signature. He exhibited the seizure list as Ext.2 and identified 

his signature thereon. 

31. During his cross-examination he deposed that he heard that when 

Tankeswar Gogoi left he sold his land to Lakhiram Gogoi. He has no 

knowledge what are the documents seized in Ext.2. 

32. P.W.13- Sri Kobiram Rongpi, he in his examination-in-chief 

deposed that he has come to court on authorization given by SDO(C) 

along with Jamabandi register on Sotiara gaon under Gohpur Mouza. 

M.Ext.5 is the said Jamabandi register, M.Ext.5(1) is the contents of patta 

no. 59(New), 11(Old) under Gohpur circle. In M.Ext.5(1) it is seen that 

original pattadar is Chaliya Gogoi, Tankeswar Gogoi and Lakhiram Gogoi, 

all son of Naliya. The names of Rupeswar Gogoi, Padum Gogoi, Bodhan 

Gogoi, Jagat Gogoi and Chuthiram Gogoi are recorded in the Jamabandi 

register. In the note it is written that vide order dated 03.01.1996 of 

Circle Officer Gohpur is recorded as per inheritance in the name of above 

persons. As per order dated 12.06.1996 in place of Chaliya, Sachiram 

Gogoi’s name is recorded in accordance with inheritance and name of 

Lakhiram Gogoi is recorded as part share holder. The total land in the 

said patta is noted as 2 bighas 4 kathas.  

33. During his cross-examination he deposed that there is no specific 

mention of land shares in the said patta. Further not mentioned who 

inherited the land share in the name of Lakhiram Gogoi. 
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34. P.W.14- Smti. Prema Gogoi, she in her examination-in-chief 

deposed that Kamal Gogoi is her elder brother. That, she is acquainted 

with the accused persons. That, the accused persons are having interest 

over the land of their grandfather Tankeswar Gogoi. Accused persons 

have cultivated the land situated at Khilopuriya. That, said land ought to 

have been divided amongst the accused persons and P.W.14. She does 

not know the quantity/portion of land in dispute. 

35. During her cross-examination she deposed that she does not know 

upon how many persons her elder brother has filed the case. The case is 

filed pertaining to land at Chatiya pathar. She has no knowledge if her 

grandfather 60 years back left Gohpur and went to Lakhimpur. Prior to 

2000, accused persons are possessing over the disputed land. That, her 

uncle Bodhan Gogoi have shifted to Bedeti from Jakhini Chuk. That, 

Bodhan Gogoi sold 2 bighas of land at Bihujan to the accused persons. 

Denied that accused persons have possessed them from the land of their 

grandfather. 

36. In the light of the above testimonies and on perusal of the 

materials on record, the following facts are observed: 

I. The case is related to forgery of signatures of Padum 

Gogoi, Kamal Gogoi and others in kaccha sale deeds by 

the accused persons through which 4 bighas 4 kathas 

of land over dag no.150 at Sotiara pathar and patta no. 

734 under Kator gaon (grant land) were taken over by 

the accused persons and the informant, his father and 

other relatives were restrained from cultivating over 

the said land as the accused persons threatened them. 

II. That, there is no clear description of disputed land over 

which the entire case rest upon in order to determine 

whether any signatures were forged by accused for the 

purpose of cheating and that the accused persons 

recorded their names in place of informant and few 

others. Nothing stated clearly on this point by P.W.1 
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informant, P.W.2 other vital witness who is the father 

of informant and P.W.11. 

III. The material exhibits are perused, where it is found 

that except for M.Ext.2 & M.Ext.3 where in the 

schedule -land measuring 2B-16L under patta no.734 

under Sator gaon each is mentioned, M.Ext.4 though 

mentioned Satiara gaon but Dag and patta no. does not 

match as whatever is stated in the ejahar. 

IV. When we consider M.Ext.2 and M.Ext.3 we find that no 

proper schedule was there in the ejahar or in the 

testimonies on record which can be used to match the 

same with the given exhibits. 

V. P.W.13 who is an official witness brought documents 

Jamabandi copy M.Ext.5 pertaining to Patta no.59 

(new), (11)(old) of Satiora gaon from SDO(Civil) office 

which has no relevance with the instant case. M.Ext.1 

is pertaining to Dag 23/28 under Satiara gaon, also has 

no relevance with the case in hand. 

VI. Further, although signatures of informant Kamal 

Gogoi, Padum Gogoi which were sent for expert 

opinion to FSL, Guwahati and accordingly expert 

opinion was received, but expert did not turn up before 

court despite of giving several opportunities. 

VII. The FSL report was perused and considered U/S 294 of 

Cr.P.C. after hearing both sides Learned Counsels, 

where the opinion of the expert revealed that Kamal 

Gogoi and Padum Gogoi’s specimen signatures do not 

match with the signatures which were disputed by 

them over M.Ext.2, M.Ext.3 and M.Ext.4. 

VIII. However, the eyewitnesses P.W.9 and P.W.10 who 

were signatories when the said kaccha deeds (M.Ext.2, 

M.Ext.3 and M.Ext.4) were executed stated that Padum 
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Gogoi, Budheswar Gogoi and Kamal Gogoi put their 

signatures in their presence over the said deeds. 

IX. From the above much reliance cannot be given upon 

expert opinion when opinion is without substantial 

corroboration. Thus, expert opinion cannot be basis for 

fixing liability on the basis of uncorroborated 

testimony. (Reliance laid on Venkata Rao v Emperor 

ILR 36 Mad 159). 

X. On point of threatening by acussed persons towards 

informant, his father and others P.W.3, P.W.4, P.W.5, 

P.W.6 and P.W.12 has no knowledge. P.W.9 and 

P.W.10 only testified upon the Material Exhibits.  

Further, informant himself did not state proper time 

and place when he was threatened by the accused 

persons. 

XI. Therefore, observing the above where cheating by 

forging of signatures in kaccha sale deed, where 

transfer of land rights cannot be based, stands not 

proved. Further, any threatening by the accused 

persons not proved since credible evidence not 

forwarded. Hence, the points requiring proof to prove 

offences under section 468/506/34 of I.P.C. stands not 

proved against the accused persons. 

37. Considering the above, I hold that prosecution has failed to prove the 

guilt of the accused person beyond all reasonable doubt that on 

03.06.1997, 17.03.1996, 18.08.2001 at Gohpur  in furtherance of 

common intention forged land documents pertaining to land 

measuring 4 bighas 4 kathas mover  dag no. 150 at Sotiara 

pathar and patta no. 734 under Sator gaon by putting forged 

signatures of Padum Gogoi and others intending that it shall be 

used for cheating  and thereby committed an offence punishable 

U/S 468/34 of I.P.C. and on 23.04.2014 have criminally 
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intimidated by threatening Sri Kamal Gogoi with injury and 

thereby committed an offence punishable U/S 506/34 of I.P.C.  

38. In the result, the accused persons Sri Ratul Gogoi, Sri 

Banshidhar Gogoi, Smti. Tileswari Gogoi, Sri Someswar Gogoi 

and Sri Tuleswari Saikia are hereby acquitted on benefit of doubt 

U/S 468/506/34 of I.P.C. and set at liberty forthwith. 

39. Bail bonds furnished are hereby extended for a period of 6 (six) months. 

40. Seized documents of concerned department/persons to be returned in 

due course in accordance with law. 

41. The case is disposed of on contest. 

 

Given under my hand and seal of this court on this the  

 17th day of December, 2019 at Gohpur. 

    
 
 

 ( Pooja Sinha  ) 
                Sub-Divisional Judicial Magistrate (M) 

     Gohpur 
 
 

Dictated and corrected by me 
 
 
 

  ( Pooja Sinha  ) 
Sub-Divisional Judicial Magistrate (M) 

      Gohpur 
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APPENDIX 
 
Prosecution Witness- 
 
P.W.1- Sri Kamal Gogoi 

P.W.2- Sri Padum Gogoi 

P.W.3- Sri Khargeswar Gogoi 

P.W.4- Sri Bodhan Gogoi 

P.W.5- Sri Dambaru Borah 

P.W.6- Sri Jagat Gogoi 

P.W.7- Sri Marckus Surin 

P.W.8- Sri Hiranya Pegu 

P.W.9- Smti. Bhabani Saikia 

P.W.10- Sri Ananta Kalita 

P.W.11- Sri Rupeswar Gogoi 

P.W.12- Sri Thaneswar Baruah 

P.W.13- Sri Kobiram Rongpi 

P.W.14- Smti. Prema Gogoi 

 
Defence Witness- 
 
Nil 

Prosecution Side Exhibits- 
 
Ext.1- Ejahar 

Ext.2- Seizure list 

M.Ext.1- Chittha Book 

M.Ext.2- Kaccha Sale Deed 

M.Ext.3- Kaccha Sale Deed 

M.Ext.4- Kaccha Sale Deed 

M.Ext.5- Jamabandi Copy 
 
Defence Side Exhibits- 
 
Nil 

 
  ( Pooja Sinha  ) 

                                                         Sub-Divisional Judicial Magistrate (M) 
     Gohpur 


